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IN THE CENTRAL ADMINISTRA.TI'VE' TRIBUNAL

. " ERNAKULAM BENCH A
Dy. No.968/31/92,

%Afmjig3$qﬂ | 19

5.

DATE OF DECISION _30-1-1992

Smt Sreedevi ' - Applgéantisr)’

Mz M1 Abdpl Aziz < Advocate -for the Applican;[ ?@/

N
-

Versus

_The Binsctor Hf WERC, Lot ‘-v:Respondént,(s)
- Pondicherry &2 others . -

—Nr Mathews J Nedumpara,ACGSCAdvocate for the ,Re‘épondent (s)

CORAM :

The Hon'ble Mr. SP MUKERJI, VICE CHA IRMAN

The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER

B wm o

- at Ernakulam and she is living with the Pamily there and attendingﬁ
;
i

& -

Whether Reporters of local papers may be allowed to see the Judgement?'?.v*'
To}be, referred to the Reporter ornot?me .

Whether their Lordships wish to see the fair copy of the Judgement ? tw

To_ be circulated to all Benches of the Tribunal ? tw -

JUDGEMENT
(Hon'ble Shfi'SP.Mukérji;.U.C.)
In this application‘qated"2851.1992, the ;pplicant who
has been working as a Laboratary Assistant‘in the Technology

¢

Mission Pfﬁject, Chertallai.under the Ministry of Health has

" challenged the impugned order dated 22.1,1992 transPerridg her

Prom Chertallai to Ponnani, a distance of around 250 KMs from
‘Chertallai. The applicant3has stated that her husband is working
“te her work atlchétallai which is a distanpémof about 40 KMs from |

Ernakulam. Her contention is that there are other persons at !

E -2.’ e

.




~p

-
Ch%?allai who are better-situated for such avtransfer with less
Faﬁiiial probleméf She has a young%i child also to look aFter;
2. The\lgarned counsel for tﬁe respondents stéted that
since the'applicaﬁt has'not exhausteq the départméntal remedy
available to her‘through a representation, the applicatioh is
pfemature. TAThough there is considerable force in the argumeht
of the learned.cdunsel for the respondents, the fact remains that
Jvockn | |

since the order of transfers @6%39&@ no delay, she is justified

in approaching this Tribunal to obtain a stay order..

3. - In the above circumstances, we admit thé épblication and
dispose of the same with the direction to the applicant to sgpmtt
a representation to the ?irst respondent within a week from today
and the first respondent is directed to dispose of the représena
tation so received within a period of tuwo uéeks ?rom‘the Qatg of

receipt. The applicant shall be retained at her present posting

if not already relieved, till the disposal of the representation

ication of the order thereon to the applicant.

A = __t—seaar .
( AV HARIDASAN ) . ( SP MUKERJI ) '
JUDICIAL MEMBER | UICE CHAIRMAN
30-1-1992
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